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E/86184/2013

Upon the matter was called out, Learned Counsel points out
that, amount in dispute is only ¥ 17,82,362/- which is below the
threshold of 2 50,00,000/- prescribed in New Litigation Policy® of

Central Board of Excise & Customs.

2. Accordingly, the appeal of Revenue is dismissed in accordance

with the extant policy. Cross-Objection is also disposed off.

(Dictated and Pronounced in Open Court)

(AJAY SHARMA) (CJ MATHEW)
Member (Judicial) Member (Technical)

*/as

L [F. No. 390/Misc/116/2017-JC dated 22 August 2019]



